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Functioning of  FCI in Assam 

4089. SHRI TARA CHARAN MAJUM-
DAR : Will the Minister of FOOD be pleased 
to state : 

(a) whether it is a fact that the Food 
Corporation of India in Assam is not 
working/functioning satisfactorily, and a large 
number of corruption cases have been 
detected ; 

(b) if so, what are the details thereof; and 

(c) what action has been taken by 
Government in each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI) : (a) Food Corporation of India have 
reported that it is not correct their Regional 
Office in Assam is not working/functionng 
well and that a large number of corruption 
cases have been detected. However, 
irregularities in 2 specific cases have come to 
notice which were investigated. 

(b) aid (c) (i) On receipt of complaints/ 
newspaper reports in June, 1992 about 
pilferage of foodgrains at Ramnagar depot, 
the maiter was investigated. Based on the 
preliminary investigations and physical 
verification of stocks, responsibility for losses 
was fixed on 16 officers/officials. Out of 
these, major penalty proceedings have been 
initiated in 6 cases and minor penalty 
proceedings in 1 case. In 1 case, minor 
penalty has been imposed. In the remaining 
cases, necessary action has been initiated. 

(ii) A complaint was received against 
officers/officials of District Office, Kokra-
jhar (Assam) alleging irregularities in the 
appointment of Handling and Transport 
Contractor at high rates. The matter was 
investigated and based on the investigation 
report, the officers/officials concerned who 
had not processed the case properly have been 
cautioned to be more careful in future. 

 

 


